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The House reassembled after lunch at 
half past two of the' clock, MR. DEPUTY 
CHAIRMAN in the Chair. 

THE PUBLICATION OF POLITICAL 
PARTY ACCOUNTS BILL, 1968—
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SHRI  OM   MEHTA :     If anything  is 
used, it is paid for by the oanv. 
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if vvc look into the functioning of all the 
democratic countries of the world we find that 
the election expenses have gone up by leaps 
and bounds. In the election, we find, there are 
basic dungs.    To propagate his ideas the 
candidate has to reach each individual voter.    
In the developed countries they  have so  many 
mass  media,  radio, television and other 
opportunities, postering and so on.   The cost 
of each of these media for propagating their 
ideas or to reach the  individual  voter  has 
gone up very rapidly.   It is specially so in our 
country where the electorate is very large.   
The places arc far off from city centres.   
Sometime to reach one village only it takes 
about a day. There are communication and 
transport  difficulties.     And  in  order  to 
stand for an, election, each candidate will have 
to spsnd a  huge amount  of   money.     This 
has become a problem all   over the democratic  
world.     Everywhere  the debate is going on 
as to how to meet these huge election expenses 
which each candidate or individual has to incur 
in order to stand for an election.   In our 
country especially, we find that we are catering 
to a large population, most of whom are 
illiterate.   So we will have to take the help of 
posters and we will have to try to reach them 
indiv-, idually  and personally   to   propagate  
our ideas and programme to the people.    In 1 
order to do so, we will have to have re-i 
sources,     resources     for   communication, 
resources    for    transport,    resources    for 
posters, and so on.  Also we find that there are 
certain drawbacks in conducting such elections   
because  if the  people  are  not 1 literate,   if  
they   do   not   understand   the ideals of the 
parties or of the candidates who are 
propagating, if they do not follow the language 
and their ideas, and also when such a large 
percentage of our people are living below the 
poverty line, it is very easy I to buy  votes from 
them by giving them I some money which may 
be equivalent  to their one month's or two 
months' earning. This way also election 
expenses have gone up rapidly. 

Now, wherefrom will this money come? 
That is the big question. Wherefrom will the 
parties or the candidates get money" If we 
just attempt to collect one rupee or make a 

door-to-door collection, the condition of most 
of our people is such that the> can hardly 
contribute any amount to the 

BR. R. K. CHAKRABARTI (West 
Beoga'O : Sir, in a democracy election is a 
necessary evil.   In the present century 
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[SliRl R. K. CHAKRABARTI] party or 
the candidate whom they want to support. 
Naturally recourse is being taken to find 
money from some oilier source"!. And when 
they get into the grip of some other sources 
who are contributing funds for the 
electioneering, then we find lhai there is a 
kind of agreement or obligation between the 
candidate and the donor. Now this is such an 
evil thing thai a debate is now going on 
about the recent election in the United 
States. We find that unless a person is very 
rich, a multi-millionaire, like the Kennedy 
family or the Nixon family or the Johnson 
family, it is practically impossible for 
anybody to stand for an election. 

Now I would like to take a few minutes to 
speak about defections from the di* fferent 
parties. In most of the democratic countries, 
it is an unwritten convention that if a person 
wants to defect from the party on behalf of 
which he has been elected, he should resign 
his seat first and then seek re-election on 
behalf of the other party or as an 
independent. But in our country we find that 
people simply cross the floor to go to 
another party or just change their seats from 
one place to another, and it is being 
accepted according to our regulations. 1 
prefer that there should be a system where if 
anybody wants to defect from the party on 
whose ticket he has been elected, he should 
resign his seat first and then seek re-election 
for coming back to the Parliament or the 
Assembly. 

1 have a suggestion to make regarding 
funds for fighting an election. Personally I. 
would prefer that there should be some sort 
of a federal fund for elections and from this 
federal fund, help should be given to the 
parties or the individual candidates 
according to their representation in the 
Parliament and in the Assemblies. The col-
lection can only be made through their own 
primary members. I think all the parties have 
got lists of their primary members. So it will 
be very easy. If there are one lakh of primary 
members, there will be Rs. 1 lakh. The rest 
of the money must go to the parties or 
individuals from the Government election 
fund. Thank you. 

SHRI      BALACHANDRA      MENON 
(Kerala) :   sir, as our elections go by, the 
expenses increase, and I think the time will 

not be far off when most of these who are 
honest enough to become public workers 
will find it difficult to come and stand for 
any election. This lias come to that stage. 
Everywhere there is corruption. In election 
there is corruption. If it is a student who has 
to go to the college, he does not want to study 
but wants to pass the examination by buying 
the examination paper from the teacher. If it 
is a father who blackmarkets, when he comes 
back home, his son sees that and he realises 
what his father is. The amount of corruption 
that we have cot for the last twentyfive years 
is something astounding. If only after the 
freedom fight we had really seriously taken 
up this matter when Mahatma Gandhi placed 
before the people what kind of a society we 
should have, if that had been taken up 
seriously-— the kind of public life which he 
envisaged— now this sorry state of affairs 
would not have come to pass. Well, actually 
what happened? With this class-ridden 
society as it is today, everyone, every 
employer, all the vested interests, they are all 
trying their best to put. their people in 
various political parties to get them returned. 
Sometimes it might be the same house 
which will put up candidates both for the 
Opposition as well as the ruling party. It is 
all possible now because they are more 
anxious to get their representatives elected. 
And such a thing is happening and it is 
going to take place. And therefore if it is the 
purse that is going to decide, the honest 
worker has very little place in our political 
life. And the time will not be far off when 
everybody will be kicked out from political 
life and when blackmarketeers and their 
representatives will get represented in 
various political parties. Whatever we may 
say about the programme, it is not the 
programme alone. This is bound to be so 
when the society which we are trying to 
build, in spite of all our protestations, is- a 
society of exploiters. Is it anything more 
than that? What have we done during these 
twentyfive years and what are we going to 
do hereafter? That is the question before us. 
It is definite that the landlords, the vested 
interests, the blackmarketeers, the mill-
owners, such forces will have their 
representatives. I am afraid that unless 
somewhere a beginning is made, we will not 
be able to stop this. This Bill is such a simple 
one.   What does it say? At  present 
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all that is required is that the candidate must 
submit the accounts. Now, we shall say let 
the party submit its accounts. If it has put up 
so many candidates, let us see how much 
money it has spent. If that is clear, at least 
the people will know that for such and such 
an election so much money has been spent 
by such and such party. They will come to 
know the reality. And the reaction will be at 
least ultimately they will know that this 
party is telling a lie. Every party must be 
doing it. But the maximum lie that a party 
places before the people will be revealed. 
The people at least will come to know what 
is happening. I would, therefore, think that 
some attempt must be made. It may not be 
successful. It may not be complete. It may not 
also be completely got implemented. But one 
thing is there. The Election Commissioner 
will at least know what the party has spent. 
If he knows it and he accepts it, the 
newspapers will publish it and the people 
will come to know of it. That at least will be 
done. Finally it is the people who will decide 
it and the people will find that here is a party 
which has spent so much. Then they will 
know how this party got so much money. 
They will know that all this money must be 
from those people, from the blackmarke-
teers, that this money must be coming only 
from those who are not prepared to prepare 
their accounts, that so much illegal money is 
there in this country. It is a good thing. 
During every election period, every one feels 
happy because some hidden money is coming 
out. 1 would, therefore, suggest that as a first 
step, this measure should be welcome to all, 
though this is not complete. We are at least 
able to exercise some sort of check 
somewhere by forcing the political parties to 
publish their accounts. That is good. Apart 
from this, I would request Shri Pitamber Das 
to keep one more thing iin mind. Every 
political party must also publish how much it 
has spent for each constitutency. That will 
help people to realise and find out whether 
the accounts are correct or not. I think a time 
will not be far off when all the money will be 
spent only by vested interests and their 
agents. This situation will help honest public 
life to come back. I would request all the 
Parties to accept this Bill because there is 
nothing wrong in accepting it. It is a good 
measure.    This is at least an attempt to 

make political Parties responsible for the 
expenses in elections. It is nothing more 
then that. I would, therefore, commend this 
Bill for the acceptance of the House. 

SHRI SARDAR AMJAD ALI (West 
Bengal) : Mr. Deputy Chairman, I would 
have been very glad if I could extend my 
support to the Bill brought forward by my 
friend Shri Pitamber Das. But I cannot be 
one with him in so far as he wants to give 
certain powers to the Election Commission 
of India in regard to recogntion and .vith-
holding of recognition of political Parties. 
My reason is very clear. I do not think that 
the Election Commission of India which is a 
Constitutional body can easily be converted 
into an institution of auditing firm. Election 
Commission of India is meant to conduct the 
elections of the country and to see that the 
constitutional right of franchise given to the 
People is being exercised in the way as the 
Constitution wants and to sit as the highest 
supervising authority over elections. By this 
Bill Shri Das is trying to convert the entire 
Election Commission into an auditing firm. 
We know that as a matter of course 
recognition to a political Party is being 
given by the Election Commission according 
to the provisions of the Representation of the 
People's Act. But the criterion of giving 
political recognit ion to a political Party 
under the Representation of the People's Act 
is the extent of support it gets from the 
people of this countty and its influence in 
the political life of the country. Recognition 
should not be given on the basis of the 
accounts published or published by a 
political Party. As far as the activities of 
political Parties are concerned and as far as 
their funds are concerned, there are several 
other ways in which the funds and accounts 
can be scrutinised. In our country, so far as 
all democratic parties are concerned, their 
members are quite entitled to check up the 
accounts. The funds and accounts of these 
Parties are also audited by the firm of 
auditors. If there is any suspicion on their 
part regarding the mobilisation or sources of 
funds of the Parties, they can freely criticise 
the Parties. But, Sir. it should not be the 
activitj i Election Commission to scrutinise 
the accounts of a particular political party. 
Sir, it may be that in the mind of the Jana 
Sangh this has created some trouble as the 
rumour   goes   that   some   political  party 
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[Shri Sardar Amjad AH) inside  the' country  
is  being  financed  by some foreign agency 
in the country.  There-fore, Sir, some 
political strategy will have to be adopted so 
as to bring it to the notice j of the people so 
that they are at least in a ; position to wash 
their hands clean. 

Sir, I would like to submit that if honest 
workers are there, then definitely they would 
raise their voice against such things as we 
hear the voice of Shri Sondhi. We hear the 
voice of Prof. Sondhi and we hear the voice 
of Prof. Madhok. So also, Sir, there are 
people in other political parties who will 
raise their voice against the artificial or 
superfluous mobilisation of funds inside the 
political party itself. Therefore, Sir, I submit 
that this Bill should not be accepted. 

Then,  Sir, there is the question of the recent 
developments in Tamil Nadu.    The new 
political party that has been   formed now, 
the Anna DMK party, and its members are 
voicing their views in the most stringent 
language   against  some  corrupt   practices 
inside the ruling party, that is, the DMK. If 
there is an idea in the mind of any man or 
any honourable Member that this artificial 
mobilisation of funds in a political party can 
only be checked by its accounts being   
scrutinised   and   criticised   by   the Election 
Commission of India, I do  not think, Sir, that 
it would be the only right way in which the 
activities of the political parties can be 
checked.    The basic thing is that you should 
specify the amount in the Bill itself.   But, 
Sir, unfortunately, the Bill moved  by Shri  
Pitamber Das cannot be accepted because, 1 
find, it even in his part} some   people  are  
there   who   voice  theii resentment over 
some of the corrupt practices inside their own 
party. 

Then again, Sir, the Election Commission 
of India will have to look after th< activities 
of the candidates who are actual!} given 
tickets by a political party. Th( 
Representation of the People Act provide: 
that a candidate, if he stands for election if 
contests an election, under a party ticket 
then he will have to submit his account: to 
the Election Commissioner. For this the 
Representation of the People Act anc the 
Rules made thereunder piovide tha a certain 
amount can only be spent for the election. If 
he exceeds this limit, provisions are there in 
the Act which say that his membership may 
also be lost or that  he 

may   be  suspended   from  contesting  any 
election for two years or three years or four 
years as the Commission thinks fit. I should, 
therefore, think that there is no utility in 
bringing forward such a legislation so as to 
curtail the activities of the Election Com-
mission of India which is a constitutional 
body and whose function is to see thai the 
people's right of franchise is exercised  and 
that the election in the country is conducted 
in the way in which the Constitution wants it 
to be conducted 

Therefore, Sir, through this Bill, if any 
attempt is made in this way or in any other 
manner to see that the Election 
Commission is turned into an institution 
like an auditing firm, for that simple reason 
I cannot be one with Shri Pitamber Das 
who has launched this Bill. The basic 
question is, Sir, whether a political party is 
formed by people who show sincerity and 
devotion to the ideology of the party which 
it professes. The main criterion should be 
the human element that the party comprises 
and so, Sir, by this way, by bringing forward 
some legislation, you cannot check any 
activity of a party that can be criticised 
from a moral stand point. So far as this 
Parliament goes on legislating for the 
whole country, to curtail the activities of 
the political parties and, in fact, to cut tail 
the activities of the people at large, this Bill 
should not be accepted by this House. 

So, therefore, Sir, I submit that Mr. 
Pitamber Das will be much more 
generous, 1 think, to withdraw his Bill. 
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SHRI PITAMBER DAS : Mr. Om Mehta, 
you probably know that unlike poles always 
attract each other, and like poles   always 
repel each other. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI NIT1 RAJ SINGH CHAUDHURY) 
Mr. Vice-Chairman, in this debate, a majo-
rity of the Members who participated spoke 
in Hindi. Therefore, with your permission 
and with the permission of my friends who 
spoke in English, I Would like to reply in  
Hindi. 
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"While political parties cannot be 
debarred from spending even during the 
election period on party propaganda, gcec 
rally they may be made to account for any 
expenses incurred by them in promoting 
the election on particular candidates." 

"The Committee have also considered 
the recommendations made by the Election 
Commission in their reports to the effect 
that the political parties might also be 
called upon to account for the expenes 
incurred by them for the election campaign 
of their candidates. After careful scrutiny 
the Committee have come to the conclusion 
that due to various practical difficulties it 
was not possible to pursue such a course." 
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The  Bill    was    by    leave,    withdrawn. 
AN HON. MEMBER : Sir, there is very 

little time and we cannot now take u? any 
new business. Let us, therefore, adjourn 
now. 

SOME HON. MEMBERS : Yes, Sir. We 
can adjourn now. 

THE VICE-CHAIRMAN (SHRI RAM 
SAHAI) : Yes, there is no time now. Let us 
adjourn now. The House stands adjourned 
till 11-00 A.M. on Monday, the 11th 
December, 1972. 

The House adjourned at forty-five 
minutes past four of the clock till 
eleven of the clock on Monday, the 
11th December. 1972. 
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